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IN THE CENTRAL ADMINISTRATIVE TRIBUKAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.NO. 723/94,

DATE OF JUDGMENT: 2g8_6.94

BETWEEN:

Mr. P. Chandrashekhar Reddy : . Rpplicant.

AND

JUPHL LI vE1a=irwy "-”;—-' .

'TP* Division, Tirupati. +«+ REespondent, s
APPEARANCE 3

COUNSEL FOR THE AEPLICANT(s): fre O. Subrashmanyam

COUNSEL FOR THE RESPONDENTS: Mr. K. Bhaskara Ra,
Addl.CGSC.

CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) .
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JUDGEMENT

] AS PER HON'BLE JUSTICE SHRI V. NREELADRI RAO,
VICE-CHAIRMAN ]
Heard shri D. Subrahmanyam, learned

coumsel for the applieant and also Shri Bhaskara
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2, This applicatiom is filed prayimg for

a declaration that the actiom of the Respondents in
hOIQi:E_%E:E.the applicamt produced false LTC
bills&Fecovering the LTC am;Pntx already samctiomed

as 1llega1 and consequently,direct the Respomdents

to refund the amoumts illegally recovered..it.

3,  The applicamt is workiamg as RMS Sortimg Assistamt’
im RMS TP Divisiom at Chittoor. The applicant:@%@mittei
L.T.C. bills by statimg that he availed L.T.C. in
1978-81 by goimg to Pathankot;and for goimg to Badrimath
for the block period 1982-85 amd the said bills were
passed and the applicamt was paid ﬁhe amoumts. But im

odre~
1990, the amouats covered by tthLTC bills were recovere

from the applicaat by statimg that the applicant had. not

?gblecib Pathamnkota amd Badrimath as claimed by him. The

the applicant amd 11 others filed 0A 201/91 challemging
tﬁibzgeﬁvery But even before that OA was disposed of, th-
eatire amount was recovered from the applicamt. The OA
201/91 was disposed of by order dated 18-3-92 by direct-
ing the Respomdents to give the applicamt am opportunity

to examime evidemce om the basis of which the recovery

. wag ordered. Thea the applicamt was issued memo. No.

J=-16/3/PCR dated 21-12-92(Anmexure 4) umder Rule 16 of

T o
CCS CCA Ruleg, ?he:»theképplicant submitted his

defeace., It is stated for the applicamt that
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wiphputwlooking.into:his.deﬁelce~statemegt.

a minor pumishmeat of postpomemeat.of ais .imerement
for the pericd: of -3 morths:was. awarded. It is also
gtated-for the-applicamt that as- it is. a.very mifor
punishment, hewha&wnot;prefarreéuanywappeal.~.But
the fact remains .that the-punishmest of withholding
of imerememt  for the periocd.of 3 momths.was-awarded
on. the: basis.of the :findisg that the -applicamt

hag -come-up with-false LTC claims. . That fimdinmg gaiz
become fimal. Hemce it is. mot mow. . open.-to the |
applicantxtOwurgeathaxsthexLTclchimswforuthe«block

years. 1978-81 & 1982~-85 are- geruiae. . The»fin&%ig

inm the:;esquiry uasder Rule .16 .0f .CCS CCA.Rulés.to the
effectuthatuthevelaims.of‘thewapplicantriuwreggrd
tO‘LTC sai&ytoLkavewbeenravailedmbywhim~forfth;

block years 1978+81-& 1982-85.are wot gesuime, d\awwﬁ

:éresjudieata and om that basis the applicant's

'
claim for the refund of the amoumts covered by

Wwras =
those two LTC bills and which~uicL;ecovered in
1990-91 has to be dismisaed.
4. In the result, this OAig dffmissed, at the
admisgsion stage itself. No eoéts.\

‘ Weedadase -
(R. RANGARAJAN) (V. NEELADRI RAO),
Member (Admm.) . Vice-Chairmaa

Dated 28th Juse, 1934

~(Open ecourt dictstio L
Open court dietation f%”ﬁ%ﬂLgﬁxvfk-
NS Deputy Registrar(J)CC

Superintendent, R.M.S3.,

Division, Tirupathi.

copy to Mr.D.Subrahmanyam, Advocate, CAT.Hyd.
copy to Mr.K.Bhaskar Rao, Addl .CGSC.CAT.Hyd.
copy to Library, cAT . Hyd.
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Admitt:fd and Interim directions
Issued.

Allowed

Disposed\>f with directions.,

Di smisse L__‘-;'))' c’ﬂ’(ﬂ»——'”’“ﬂ% '
Dismissed ips withdrawn ;
.o Default,

Dismissed
Ordersd/Re: ¢:cted

A
No order as’ to costs. : \7-{\%

Ganiral Adminlavotivd Trikawsl |,
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